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'1'he 1 ns t )11 t U. A. la:=: been f i Lad f o.r i s suarice 0.[

d.i r ec t i.or t ne c L .i rn of tne

app l i c-arrt, f o r ent

of.f i ca a l Ie orris

nq lhe name of hIS seeon wi f e ln

i.s tead o£ his f i r s t ..•...ife. Counsel for

t.he app tc: sn t subm i t ed that the applicant .•..ras wor ki nq as

Sahayak Vl oyak und I Respondent No.2 11(1 was postea .i n

Rai Lway se [V1 ce d'1pUr J a and he r et i r ed the r e from on
O.6.2G 4. t h-i ...· le 11 submi t cd that h i s t rst lillie has

been rrus s iuq ";\11('9 '-114 HId he has -ondurt ed e .ono w'.!'e In

191b. t o~ )ara 4.J of Ie .A. '":'he

app 1 d he . a~" ma e epr sen::at.lon

po nne xu r e 4) v ide tetter d a t ad 26.6.2004
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by lrl . tne
n o H 1 i o n h S so £ 1" ee n •.aken i n t h i s

\..11 in e l he r e sponden ts aubmi. t t c..d that. the

Res ponde n s may De ?l owed ·0 f.i Led l ount.er ff idav i t wru ch

r th 1. n a t + llS 1 Ie r ot n r-e s s ry oe cz us e the dpp li cant;" s

r ep re s e n t it ] on l'i - t 11n year. I



am of t he VI elif t h '3t ne nterest OF j us t i cs w] l1 be better

served 1.1 the ,{p.:"'pondent. Jo.2 .i.s d i r-ec t ed to coris i de r and

d e c.i de atne app.l i can t lifl. t hi.noftnc.
BtlpulaterJ tIme by
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L • Uric e r t Ie ca r cums t.ance s , the O.A.. 1S d i.sp os ad of

.fi.na lly at the actnu SIan sage 1 tse 1f Wl th a di r ec t.i on to

the and (1p'~1de thef"spondont No. tu

represe tatlon of he pplicant oy 3 speakinq order passed

and -ommun i c.at.ad to the pp.l i can r wi t hi n a pel 10d of four

mcn t.hs r om t Ie d st a of ren:npt of a copy of t h.i s o.roer ,
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